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Court No. -6
HON'BLE PRAKASH PADIA, J.

1. In the proceedings initiated by the petitioner under Section 34 of the U.P. Revenue
Code, 2006, an order was passed by the Sub-Divisional Magistrate (Judicial), Sirathu,
Kaushambi / respondent No.3 on 10.12.2024. Operative portion of which reads as
follows:-

"Jd: ToTEd FAereh hi HiAie e i 25.06.2024 9 dedieigr iy
ST AT e féis 07.08.2024 qT Hei el $hies o ohl WIhR Hid §U
Ik G ohl STl & | USTdell ITed UeeR 19d dedicar [ERTe] 6l Uit forar S|

qTe ATaTeh Hrdarel UsTael e SwR all "

2. It isargued that considerable time has already been lapsed but till date the aforesaid
order has not been complied with.

3. On the other hand, it is argued by the learned Standing Counsel that in case the
petitioner will submit an application before the Respondent No.3, he will take a
decision in the matter, expeditioudly.

4. In this view of the matter, the present writ petition is disposed of finally, permitting
the petitioner to move fresh application/representation, before the respondent no.3 -
Sub Divisional Magistrate, Sirathu, Kaushambi, within two weeks from today along
with a certified copy of this order. In case it is so, the respondent no.3 will take a
decision on the same, strictly in accordance with law, expeditiously and preferably
within a period of six weeks from the date of production of certified copy of this
order, if there is no legal impediment.

(Prakash Padia,J.)

January 20, 2026
Swati
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